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OA 705/05

4/10.04.06

None for either side. Record shoWs that written statement has been
filed by the respondent's counsel on 21.3.2006 after serving a copy on the
applicant's courziel. Two weeks' time is allowed 'f° the applicant's counsel
for filing rejoinder{.m;t it on 24.4.2006 for completibn of peladings.

)

Dy.Registrar

srk/

5/25.4.2006

* None for either side. Written statement filed on 21.3.2006. Sufficient time
has been granted to the counsel for the applicant to file rejoinder, still not filed.
Hence, it seems that he is not interested in filing rejoinder. Pleadings may be
treated deemed to be complete. List it before the Bench on 27.4.2006 for

admission on notice.

[ B.B. Singh ]
Registrar
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of pleadings.

the application"ény where. To press for interim relief, the applicant r’
Miscellaneous Application or an Additional Application which if ﬁlé\\
be placed before the Bench for hearing. ' -

v

[P X Sinha JVC

mps.

>/13.01.2006

None for either side. List it on 17.2.2008 for filing written

statement by the respondent's counsel.

' sach
[ A. Surender Reddy ]
Dy. Registrar

S1.No.7
QA 705/05
Dt.17.2.06

The Id. counsel for the applicant is present. None appears for the

respondents. W/ s has not yet been filed. List it on 10.4.2006 for completion

| O\\A_R\cz\)

[ BasantB. Singh ]
Registrar

mps.



